
NATIONAL COMPANY LAW TRIBUNAL, 
CHANDIGARH BENCH. CHANDIGARH. 

CP (IB) No.O3/Chd12017 

In the matter of: 

MIS Hind Motors, Mohali Pvt. Ltd 

Present: Mr.Krishan Vrind Jain, Chartered Accountant, (RP) for 
petitioner. 

In CP (IB) No.O3/Chd/2017, which was admitted by this 

Tribunal vide order dated 20.02.2017. the Resolution Professional has 

filed his progress report with the minutes of the meeting of the 

committee of creditors dated 17.08.2017 recommending the 

liquidation of the company. The period of 180 days as provided under 

Section 12 of the Insolvency & Bankruptcy Code, 2016 expired on 

19.08.2017. In the minutes of the meeting of creditors, it is recorded 

that the promoter director of the company, who was present in the 

meeting in execution of the production warrants had otherwise 

submitted a resolution plan on 17.08.2017 before the committee of 

creditors. Since the consequence seems to be the passing of order 

of liquidation, there being no application for extension of time 

requested by the committee of creditors, the matter be fixed for 

12.09.2017. Notice be issued to Mr.Rakesh Bhatia, Advocate, the 

learned counsel representing the corporate debtor. 

S'd/- 
(Justice R.P.Nagrath) 

Member (Judicial) 


